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latufe under t entry 'bettin, and gamb-
Jin,'. orne Slates have taken the view 
tbat . they do not a ee to have leaislat~on 
eltber on State · lotteri~ or on private , 
lotteries ..•.•. 

. PROF. N.G. bat are they ? 

MR. ' DEPUTY-SPEAKER. .: ,Some 
States. 

SHRI P. CHIDAMBAR~M : We have . ' 
to take the consensus. As ' far as the ' 

. Central ' Government is ·concerned, we arc 
· nof running .any lottery; nor 40 we pro-

pose to run a lottery. I think the Han. 
Members should raise this question with 
the tte pective State Governments and per-
uade the State Oovernm~Dts ' to ·tak . . a 

' IQok at this matt r. • 

DR. V. VENKATESH: What about 
the Conaress ticket lotteries in my State '1 

SH VIS WANATH ·~RATAP 
SI GH: I suppos . the Private Members' 

dl comes by lottery~ 

PROF. MADEfUDA QAVATE :.Even 
• l ' po.rtfoliO$ come by lottery .! 

MR. DEPUTY SPEAKER·: Members 
· are a1 0 comins like ~bat ! 

SHRI A iF MOHAMMAD K AN: 
Wjt reference to the ans er giveD by the 

on Mini ter, I · would like ' to kQOw . 
whether .it is a fact that the Government ' 
hav received complains about th ' viola... ' 
tioo of tbe guidelines is ued by the ' 
Government . e peci'al y . ~Y the private 
lotte ies authorised by the St~te Oov~rn­
ments. : I t was in view of these v ry com-
'plaints that the Oovernme~t had 'to is~ue 
fresh directive · on ~7.2.198S. This was iIi 

. addition to the oriainal guidelines issued 
by . the Governmept a~skina , the ~t.ate 
Governments and the Union Terntory 
Administrations to make it obligatory 'on 
the ' part of the organisor of tbe lotteries 
to adhere ' to tbe guidelines issu.,d by the 
C~ntral Government. · I would )ike to 
know' whether still the ' Gov.ernm~nt is 
receiving complaints of non-adhere ~e to 
tbese guidelin s and whether the Hon. 
Minister will cODsid~r the de irabHity of ' 

I 

Oral Ans wer' 

. recommending to the Finance Ministry to 
i wi~hdra~ whatever benefits or exemptions 

bein. enjoyed by such orsanjsors as af 
'found 8uJlty of violation of the d irectiv 
and auide1ines . issued , by the Central 
Government. ' . 

SHRI P. C IDAMBARAM: TJ.ce on. 
Member is corr ct. Aft r the is~ue of 
the guid'cLnes On the 26tb June J98 

, " 
when w f, und tha th re were' certain 
complaiots comi g #1l1out the private lotte-
ries, fresh guiuellQ s were indeed is ued 
on 27.h February 1 ~8S was stated by th e 
Hon. Member.. We don't have complaints 

bout the lotteries run by the St, te 
90vernlme~t ~ . But th ere are iodeetl some 
c ~plaint abo\.)t the lotteries J un by the 
private ag ncies. Notbing ' ha come to 
our Do~ice ecenely.. J 1 States are not 
aHowjD8 private lotterie . and some states 
are aIJowjlig tbe private Jotries. The ther 

.suggestion made by the I Hon. Member 
. that we should write to th c Ministry of 

Finance . req,oesting them to review the 
concessions nd benefits e~jo)'ed by these 

. lotteries is a good suggestion and we wil 
examine it. . 

Memorandqm ,Regardi ng. MabaJan 
. Commissio Report .' 

I . 

+ 
. -146. SHRI G .S.· BASA VRAJU : 

SHRI H N. NANJB GOWDA .: 

'WHI th~ Minister of HOME A AIRS 
be pleased to sta te : 

(a) whether aD a1l party del gation of 
2Q Members of Parliament from Karna-
taic presented to tb Prime Mini ter a 

. 'memorandum 00 4th Decemb r. 1986 ' 
urging him t implement t e Mahajan 
Co mjssion eport on Mah fashtr:i • 
Karnataka ord r is De ; aDd 

(b) jf so, . the reaction of Government 
the eon? 

THE MINISTER OF HOM A AIRS 
(S. BUTA SINGH) : ( ) Yes, Sir. 

(b) .This border dispute cap be 
resolved only ~ith the willinl cooperatio 
of the State Oovernmeots of Maharasbtra 



a~d Karoataka. -T~e Central Governmen,t 
. will render all possible assistance to thClIl 
to arrive at 'a mutuan~ acceptable solut,lOn 
of l.h'c dispute. . 

SP..RI O.S. BASAYI\RAJU ' : Mr< 

~oth the States that some . accept~ble ' 
solution can be ·fouod aDd 'we , have 
expressed our willinaness. Tho H D • . 

Deputy 'Speaker Sir ~ ' I anl . C?t satisfied 
w1th the' answ r given ~y the , HO.O. 
Mini ter for Par,t (b) of my ,question. Ma?" 
I know -by the Hon. M'in_ister ,wheth.e~ It , 
is a ' fact that. the Mahajan Commlss;on , 
was appointed at th e inst, nc of 'Maha-
rasbtra :JO - the ' ,then ,Chief Mini ter of 
M aharasQtra ha given an ~ssuraDce tba t 
he would abide by · the Mahaj 10 Com-

Prime Minister has already to:ld both the 
C~ef Ministers. I have tried . myself · and 
am stiJl continuina my cffor.ts that both of 
them should find a . mutuaily acceptable 
olutjon so that this problem' cou1d be 

rtsol1Jed. We are willing to assist both 
,. th , S ~ate Governments the ~ay , .they likC? 

. 'mission's repor t ? If. so, why is the del~y 
. in implementing tho Mahaj '\o ' award 'l ' 

' S. BUTA SINGH: It- i pot .so ~lInple 
a the H o. Member is tryin to put . ,it. 
Both, the State Oovernments .have taken 
their r spective tands on the issue which 
was decided by the Mal ajan Co~missio~. 

PROF. MADHO DAN DAVATJ;l 
, lI:respec~ive ,of , party. 

S. BUTA SINGH .: So, now that a 
decision bas b~en taken, it is .or .. the , 
respective . sta tes to come and ~it togeth,er 
and evolve ' some mutually a~ptabl" 
soiution'. There is nothing that we c ~ n 
direct or we can r.eally impress upon one 
Government to do these things which tl:le 
other Government 'will not accept. There .. 
fore~ the Ceotral GQye~Dment bas always 
made available its good , . offices, lor any 

. kind ' of assistance for the two States to 
come' to .a m~t~ally acceptable ~olut~on. 

SHRt' G.S. BASAYARAJ.U:, Sir, th~ 
, Father of tbe Nation, Mahatma Gandhi 

.. ,himself ba4 categoricaU'y said in 1924 that 
Belgaum. is part and parcel of .Karnataka 
both cul turally and 8 . o~r.aphlcally. On 
the s~me' lines the , Mahajan Commission 
'h as ,made J ' the recommendation. 
(Interruption~) Will the .Centr~l Govern ... 
ment come up ~efore. the liouse ,ond take , 
such other steps to implemtnt the award 
of this · Co~mission 'l . 

S. tBUTA· SINOH : Sir, as I have jQst 
be \y1th the cQoper~tiQri ' of 

, " 

,. 

, SHRI .V.S. KRISHNA IYER: . Sir ", . , 
tbere sh9Uld be some sanctity attached to 
these , cOnlmi ions. It is mOre than 
·12 years ago that the , rccommendatio,Q of " 
the Mahajan ' Comm'i~~ioil was placed 

,' ~efore tbe .House. , .Secl;lu e .there was ' 
,dispute they went to the Commission and 
for that tpo. s~lemn assurance was given 
by both the Chief Ministers. The terms 
of roference ' were also -accepted~ If the 
reCommenda,tions of tli.e commissions are 
not to be flcce,pted then what is ttie use or 

, appointing the comin'issions. The bone 
Qf contention is Bejg~u~. The previous 

, commissiOlis~tbe Dbar ' commission . 
AleC pommi sion ·,head,ed by lawahar LaJ 

, Nehru ~od . the States Re-organis~ltion 
Commission-all r.ecommended , tliat 
Belgaum is part aod ' parcel of Karnataka 
May' I know from ' the ' · Gover~men~ . 
whether they w~ll 'give a solemn assulaoce 
a.od oot say they 'are waiting for a settle" 
ment. It is ' impossible to , COmQ to 'a 
mutual settlement • . Will YOU give an 
assurance that very 800n yOU will bri g 
an amendmen~ :to the States 'R.e.organisa-, 

"tion Act to incorporate tbe .recommenda-
tions of the Mahajao Commission? ' , , 

s. BUT~ SINOH: Sir. there is .hardly 
any questi D in the formulation • . The 
hone Member.'s views ,have. gone 'on r cord 
'and I . am sure tbey ,will serve the purpose 

.. ,for which they ' are' addressed. 

. SHRI SHARAD DIGHE : Sir, .in vjew 
of the 'fact that this Malidj'8n Commission 
report w~s . neither accepte·d' ., by . the 
G~vernmel!t nor by ' this ' ParJiameqt and ' 
in view of · the fact that in s,ev'eral ' 
elections in Karnataka border areas tb~" 
Maratbi speakln, peoplo have aJrcad), 



explessed tbeir desire to 80 t~, Mahara b-
tra and also in' vi~w of tbe fact tbat 
Karnataka Chief Mipister would not be 
able to aaree to live up thi's border place 
to Mabarasbtra will , the Union Govern-
ment ,take fresh initiative ' il;l solving this 
problem 1" ', ' 

s. BUT'A ~~NOH : Sir, as I 'replied to' 
tbe ' main question the UnioQ Government 
has expressed its willingness' to assist both 
the , States to find a mutualty acceptable 
solution. We are continuing 'our .efforts. 

, In fact, I hi:lVe been in t uch with . bot 
tbe Chief Ministers~ .1 have met both the 
Chief Ministers. The 'Iast time wb n the); . . 

'met they. ha~e been able to ·thrash out 
. many issues which were ~~Dfi"QDtiQg tbe 

people of tl,lis area. I have every ' bope 
~, tbat with gooQwill at heart if they really 

wish to resolve tbis is ue there ' is scope 
and they cao resolve this issue. We .are 
always willing to assist the Sta tes in , find-
ing a mutually acceptable soluti?n. , 

.,; 

. PROF. MA HU DANDAV~TE ~ Sir," 
, I woul<l like to ask a , questiQn without 

hurtins the .feelings of ,all our co-lIeagues , 
from Karnataka . . , Lei me .. t;nake it very 
clear. 

.' The qu lion is about the Mah~ij an 
Commission. I want to ask 'th e honour .. , 
able 'Minister as 'a background that is 
It not a fact tbat not only in . the questi'!n' 
of dispu~e bCtween Karnataka and Maha-, 
rashtra but even. when' tbere ' was a 
questio~ ' bet~een Punjab ' and Haryana, 
there was -', Indira Gandh i Award, tbere 
was the Shah Commission Award. B~t 

, despite that., th ere waS a Longow .. I , and 
'. Prime Minister R ajiv Gandhi Award· 

wbich supersed'ed D~l tbe earlier' Awards-
whatever" was acceptable. Sir, there is . 
famous aying tliat Mlan. Bib/ 'Rail .. To Kya 
Kareca Qaz(·I am saying ' if. a he bas 
promised, just as in the, case of .Punjab 
anc:.t Haryana, despit Indira Award and 
Shah Commission ' A wa'rd. tbey evolved a 
new Punjab Accord ; in a ' imiJar mapner 

" witbout- , c;listurbing tbe people of Karna-
taka and Mabarashtra, s sugteSted by a 
deputat ion of M a harasbtra, ' will ' the 
Prime . Minister call both the Chief 

Mjnisters t~ctber an~ put 'var~ous propo-
. sals, 'including even tbe opinion poll and 

seule the maHer Once and for all 1 In . 
Goa the i. ne was' clos~d by opinion poll 
and evcp the Maratbi. s caking population 

· has", not reopened that. 'They ' say that 
whatev r l1a taken pJace On the basi 'of 

. the opinion .poll. we have acce ted tha t. 
' (Ev.en ttie "rdaharasbtraw~di GomaDtak 
" ParW bas not demanded ,that Goa sh uld 

'go t<;> M aharasbtra. ,So ... like that. that 
is also, olle of tbe, ' alternatives. So, will , 
he explore all the alteniatjves? Both the 
.Chief 'Mi iste! of K arnataka and Maha .. 
rashtra are amenable. They are gentle-
men. I think they are v ry sweel-mi deCl 
people. You 'Can si', with them a'od try 
to find <?ut a Sc;>lution. Wi'U you do that? 
In that we arc prepared to help you. ' 
. . 

.' S. BUTA SINGH' : Mr. Deputy 
, S eaker, Sir, may I expr 'ss my grateful 

tHanks to Prof. Dandavate. At least for 
a change~ he has accep ed tbe' philo ophy 
of accord. 

PROF. MADHU nANDAVATE: 
· There j no 'C'baoge. ' Sir, 'I was the fi rst 
. to. 'weJoOr.ne' the Accord when the Prime 
Minister announced that. ' 

',S : ' BUTA SINOH: ThrougIl the 
Accerd ; a mutually acceptable solution . .. 
(Interruption$). , .. .• 

MR. DEPUTY SPEAKER: Attention 
plea e. Don't . int rfere. . Plea e · take 
your seat. 

'. S. BUt A SlNOH Sir, he hns 
admitted that" tbroush the proCess of 
a.~cords, highly controversial and burning 
issu . could ' be resolved ' by mutual 
partiCipation and coopera tion. As I just 
now mentioned, I have myself ' ta lked to 
1?oth the Chief M inister. I ta e it, as 
the Pr9fessor bas said, both the Chief 
Ministers are 'through gentl emen. I am 

· sure that they will have a thought over 
much more beyond Mah ras ra and 
Karnataka in the national ' i~teres. I am 
sure they havo the national intere t a t 
heart and the' parties that are, 'ruBi) ' tb e 

. States, e peei lIy the Janata Party, will 
have a national approach to" all ' uch 
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a way. .As ·a m ~ of fact; t 
indiciltio s when 1 t Ik d both 

. them. I am continu" I tb t P oc 
I am hopeful that a day will come w n 
both the Chief Mini ter. will be a e to 
find a mutually acceptable -solution ' 8Dd , 
we are , prepared to ' a i .t tb m. 

SHRI SHANTARAM AIK: 
. dispute betw n , arnat 'l a aDd Ma 

rashtra, wh ich has not been r olv d fot 
m 'lny y ears , c\'cr I proposals""-7' f cour , 
the ' people of yoa are a ain ' t it-are 
coming. One f t e prop £lIs is that 
disputed area, should neil er 80 to 
K rna taka nor to Mah r shtra but 'the 
should be giveD to G 8 • . 

Sir, I wQuld like to know-altbough 
we ,are against it- whether any su h 
proposal has come to , the Government 
and 'h tber you will ure u tb t Go .-
will be kept apart from all these dl$p t 
and will not be involved '1 

SHRI BUTA SJ GH: Will you kin ly 
addres t , is ptopo al to ' both tbe Chief 
~inisters '1 ' 

SHRIMATI BASAVARAJESW ARI 
Sir, whether it, htt com t8 the noti(4e f 
the Governm ent that bo h the ou 
the Legislative A-s embly and the 
Council-have' adopted Ii resolution 
l,lnanimously saying tbat tLl Mahajan 
Commission RepQrt sh.ould b . , tot lIy 
accepted a~d they b ve' conveyed , the 
m ssag to (be" Unioq Govern ent for 
spe dy implementation '1 ' ' 

s. BUTA SINGH: The fact that in ' 
Karnataka bOth the House have pa ed 

Re olution to this effect bas como to 
our Dotice. That W is Iso tber in the 
m morandum that wns presented. This 
·5 precis ly tbe stand ta en . by tbe 
Karnatak Government. Simila'rly ther 

a stalld ta en by · the Mab rashtra . 
Go er mente 'There has to be a meetin 
around and we are making effort to s 
that both .the Chi f Mi isters arrive Jit a 
meetin round where a mutually , accep-

bl solution can 'b found. . 

Will tbe Minister of HOME AFFAIRS 
plea ed to state : 

( ) whetber all , higb ri e buildings in 
tbe caP4 1 h V ' n brough witbin the 

"view of the Del i Fire Prevention and 
ire Safety Act, 1986 : 

(b) if 0, tb details of such , buj~dings 
in the capital ; 

(c) wh t er some high rise buildings i 
the ea ital re not y t cl red by th 
Chief ,F'ire Officer for fire prevention and 
5a' ~Y .: .and 

(d) if. so, the details thereof and the 
steps ta n by Government to, check all 

i h rise buildin in the capital under the 
.roresaid Act '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SI:IRI CH'INTAMAI-U PANIGRAHI): 
(a) Yes, Sir. 

(b) to· (d). A statement is given below. 

Stemen 

fore DuiJdinl By -Jaw. 1983 wete 
t"fied i June, 1983. it w s not n eces-

sary to obtain a 'No 'Objection Certificate' 
from Chief Fire om er, before a comple-
tion ~rtiflcate wa. Iranted for a l)uitdinS. 
Beforo Juno, 1983~ 220 hia\:t rise buildings , 
were . con tructed~ out of wh ich 26 · build-
n meet the Firo' Safety requirements. 
or. rem in ins 194 buildings notices have 

been issued to tbe concerned manngemeot 
for removing the deficiencies and providing 
tbe fire safety/protection measures as per 
tho exisJing Building- Bye-Jaws. With 
regard t buildings constructed after June, 
1.983, 'u obj ection certificate' for occu· 
pancy is. aranted by th Chief Fire Qfficer 




